JUDGEMENT

C Sankatan Nair(3), Vice Chairman
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vApplicaﬁt séeks_a direction to command raspondeht'to
pay himlthe ﬁeﬁsjqnéiy ben3f§§s due to him‘on,retifeﬁenf.
When ths.maftéf e;me up fbf admission,rccunselhfor respondent
toék time to ascertain uhether the Civil Court.at SaJemfhé§7
restrained the r§9poﬁdent éailway frqm paying such amaunt bx
issue of an injunctien. Thegmattér wés adjourned anﬁan
72.631993, respondent was diyected to p;oduca the iqjunctioq
order, if any. No such aféer is prpducéd today. it:sﬁéﬁldq
have been possible ta‘produca the order, if it were available.
.Bésides, tﬁa‘fB Diary' producéd; suggests that no injuﬂctidn
had baen issued tzll 29.3. 1993 and that the case stands' -
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adJourned to 2247.1993¢w I am not 1nc11nad to grant any mora
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CENTRAL ADNINISTRATIUE TRIBUNAL , .
ERNAKULAN BENCH o | _ ¥
Date of decision: 11-6-1993
'Original Appllcatioﬁ No.556 of 1993 . ¢
c Kannxan a - Applicant
Mr P Sivan Pillai S Counsel for the
' ' applicant
v.
';n The Divzszonal Personnel foicer,
Sou thern. Ralluay, .
Palghat. i? - : Respondeént
Mr PA Mohamed: * ... ' - Counsel for the
' * ‘respondent
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 time to,&espondent;/tprradﬁcé.the order alleged to be in
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existence. Respondent is directed,to,pay the retiral benefits . .

‘due to the applicant within a fortnight from today. Application -

is disposed of as above. No costs.

) ‘ k—evp(on/au u q‘l‘;
C Sankaran Nair(3J)
Vice Chairman

Dated; ‘the 11th June of 1993



